GOVERNMENT OF INDIA
MINISTRY OF HUMAN RESOURCE DEVELOPMENT
DEPARTMENT OF HIGHER EDUCATION

RAJYA  SABHA

UNSTARRED QUESTION No. 668
TO BE ANSWERED ON 27.07.2015

Allegations against VCs of central universities
668. SHRI C.P. NARAYANAN: 
Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:
(a) whether there are allegations of corruption, misrepresentations of facts and violation of university acts and statutes about three vice chancellors of central universities as also high handed action against students and staff;
 (b) if so, whether enquiries have been made in almost all of them; 
(c) whether any actions were taken on the basis of enquiry reports; and 
(d) whether Government would be more vigilant in the appointment of vice chancellors?
ANSWER
MINISTER OF HUMAN RESOURCE DEVELOPMENT
(SMT. SMRITI ZUBIN IRANI)

(a) to (c) : Yes, Sir. Certain complaints for alleged irregularities, misuse of Government grants and other misdemeanour against the Vice Chancellors of Central Universities have been received.  CBI has registered cases against former Vice Chancellors of Dr. Hari Singh Gour University, Sagar and Central University of Jharkahand.  Fact Finding Committees were constituted in respect of Banaras Hindu University, Sikkim University and University of Hyderabad and their reports have been received. Show Cause Notices have been issued to Vice Chancellors of University of Delhi and Vishwa Bharati. 
The Central Universities are statutory autonomous bodies established and incorporated under Acts of Parliament.  They are governed by provisions of the Act, Statutes and Ordinances made thereunder.  Thus, the Central Government does not interfere in their day-to-day functioning. The University Grants Commission (UGC) also looks into the allegations/complaints against the Central Universities.  The President of India, in the capacity as the Visitor of Central Universities is empowered under the University Acts and the Statutes, and has the right to cause an inquiry to be made in respect of any matter connected with the administrations or finances of a Central University. 
(d):  Government observes utmost care and is ever vigilant in the matter of appointment of Vice-Chancellors.
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Subject:- Rajya Sabha USQ No. 668 for answer on 27.07.2015 regarding Allegations against VCs of central universities asked by Shri C.P. Narayanan -regarding.
****
	PUC is an admitted version of Rajya Sabha USQ No. 668 for answer on 27.07.2015 regarding Allegations against VCs of central universities 
2.	 The text of the question is as follow:
(a) whether there are allegations of corruption, misrepresentations of facts and violation of university acts and statutes about three vice chancellors of central universities as also high handed action against students and staff;
 (b) if so, whether enquiries have been made in almost all of them; 
(c) whether any actions were taken on the basis of enquiry reports; and 
(d) whether Government would be more vigilant in the appointment of vice chancellors?

3.	Based on the inputs received from UGC, Vigilance Section, CU Desks-I, II & V and a reply given to Lok Sabha USQ No. 4799 on 22.4.2015, a draft reply to the above question is prepared and put for approval please.
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